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ANNOUNCEMENT RE GOVERN-
MENT BUSINESS DURING THE
REMAINING PART OF SESSION

THE MINISTER OF PARLIAMENTARY
AND LABOUR (SHRI
RAVINDRA VARMA): With your
permission, Sir, | rise to announce that
Government Business in this House during the
remaining part of the session, will consist of:

(1) Consideration and return of the
Finance Bill, 1977, as passed by Lok Sabha.

(2) Consideration and passing of. the

Food Corporations (Amendment) Bill, 1977
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(3) Discussion on the Address ny the
Vice-President acting as President.

(4) Discussion on the Resolution on
increase in the export duty on coffee,
groundnut and cardamom.

(5) Consideration and passing of the
following Bills, as passed by Lok Sabha:—

(i) The Caltex Acquisition of Shares
of Caltex Oil Refining
(India) Limited and of the Undertakings
i, India of Caltex
(India) Limited Bill, 1977,

(ii)  The  Petroleum  Pipelines
(Acquisition of Right of User in Land)
Amendment Bill, 1977;

(ili) The East Punjab Urban Rent
Restriction (Chandigarh Amendment)
Bill, 1977;

(iv) The Government of Union
Territories (Amendment) Bill, 1977;

(v) The Delhi Administration
(Amendment) Bill, 1977;

fvi) The Prevention (f Publication of
Objectionable Matter Repeal Bill, 1977;
and

(vii) The Parliamentary Proceedings
(Protection of Publication) BUI, 1977.
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The House then adjourned for
lunch at five minutes past one of
the clock.

The House reassembled after lunch at
thirty-three minutes past two of the clock,
Mr, Deputy Chairman in the Chair.



